
 a  है,  है

 MR.  SPEAKER:  The  question  is:

 “That  in  pursuance  of  sub-sec-
 tion  (2)  of  section  8,  read  with
 sub-section  (3)  of  section  7  of  the
 Customs  Tariff  Act,  495  (51  of
 i975),  this  House  approves  the
 following  Notifications  of  the  Gov-
 ernment  of  India  in  the  Department
 of  Revenue  and  Banking,  nameiy—

 (a)  No.  G.S.R.  870(E),  dated
 the  6th  November,  1976,  increas-
 ing  the  export  duty  on  coffee
 from  Rs,  300  per  cuintal  to

 Rs.  300  per  quintal,

 (b)  No.  G.S.R.  877(E),  dated
 the  i3th  November,  1976,  in-
 creasing  the  export  duty  on
 groundnut  kernel  from  Rs.  800  per
 tonne  to  Rs.  500  per  tonne  and
 on  groundnut  in  shell  from  Rs.
 600  per  tonne  to  Rs,  25  per
 tonne,  and

 (c)  No,  G.S.R.  3(E),  dated  the
 l2th  January,  1977,  levying  an
 export  duty  on  cardamom  at  the
 rate  of  Rs.  50  per  kilogram  under
 the  new  Heading  No.  22  in  the
 Second  Schedule  to  the  said  Act,

 from  the  date  of  each  of  the  notifica-
 tions  aforesaid.”

 The  motion  was  adopted.

 36.53  hrs.

 MESSAGE  FROM  THE  VICE-
 PRESIDENT  ACTING  AS  PRESI-

 DENT

 MR,  SPEAKER:  I  have  to  inform
 the  House  that  I  have  received  the
 following  message  dated  the  6th
 April,  977  from  the  Vice-President
 acting  as  President:

 ‘IT  have  received  with  great
 satisfaction  the  expression  of
 thanks  by  the  Members  of  the  Lok
 Sabha  for  the  Address  which  I  de-
 livereg  to  both  Houses  of  Parlia-
 ment  assembled  together  on  the
 28th  March,  1977."
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 GOVERNMENT  OF  UNION  TERRI-
 TORIES  (AMENDMENT)  BILL

 गृह  मंत्री  (चोधरी  चरण  सिह)  :

 प्रध्यक्ष  महोदय,  मैं  प्रस्ताव  करता  हूं  :

 “
 कि  संघ  राज्यक्षेत्र  शासन  अभ्रधिनियम,

 963  का  श्लौर  संशोधन  करने  वाले  विधेयक

 पर  विचार  किया  जाए  "

 जैसा  हम  सबको  ही  मालूम  है  कांस्टीटयूशन
 में  यह  संशोधन  कर  दिया  गया  है  कि  देश  के

 प्रन्दर  जितनी  विधान  सभाएं  हैं  उनकी

 प्रवधि  5  वर्ष  के  बजाय  6  वर्ष  होगी  ।  तो  गवनें-

 मेंट  श्राफ  इंडिया  जो  भप्रब॒  से  पहले  देश  के
 चाज॑  में  थी  उस  का  विचार  यह  था  कि  यूनियन
 टेरिटरीज  की  विधान  सभाओं  की  मुहृत
 भी  पांच  साल  के  बजाये  6  साल  कर  दी  जाए  |
 लैकिन  क्यों  कि  लोक  सभा  डिजाल्व  की  जा

 चुकी  थी  औ्रौर  राज्य  सभा  सेशन  में  नहीं  थी,

 उस  का  इजलास  चल  नहीं  रहा  था  तो  उन्होंने

 एक  श्राडिस  के  जरिए  पांच  की  जगह  6

 साल  यूनियन  टेरिटरीज  को
 विधान

 सभाश्रों

 की  मुदत  कर  दो  ।  लेकि।  हम  लोग  अश्रर्थात

 मौजूदा  गवर्न  वेंट  इस  6  स,ल  की  मुहत
 के  खिलफ  है  हम  हस  को  मुनासिब

 नहीं  समझते  और  उसके  लिए  अ्रलाहिदा  एक
 विधेयक  भी  ग.लिबन  प्रस्तुत  करते  का  विचार

 है  या  प्रस्तुत  किया  जा  चुका  है।  वह  तो

 प्रतग  बात  है  लेकिन  इसमें  यूनियन  टेश्टिरीज़

 की  भी  हम  मुद्ृत  6  से  5  साल  ही  चाहते  हैं
 गवर्नमेंट  ग्राफ  इंडिया  ने  श्राडिनेंस  के  जरिए
 5  साल  की  जगह  6  साल  कर  दिया  था  श्रब

 हम  उसको  5  साल  7  महीने  करना  चाहते  हैं  1
 गोवा,  डामन,  ड्यू  श्रौर  मिजोरम--यह  यूनियन
 दे  रिटरीज़  कहलाती  हैं  t  पहले  हमारा  विचार

 था  कि  गोवा  डामन,  ड्यू  में  केवल  4  महीने  की

 मुद्दत  बढ़ाई  जाये  t  23  मार्च  को  मुहृत  खत्म

 होती  थी  श्लौर  23  जुलाई  तक  एलैक्शन  कराने

 का  विचार  था  लेकिन  मुझ  को  मालूम  हुझा

 है  कि  वहां  भी  जून  के  भ्रारम्भ  में  वर्षा  झारम्भ

 हो  जाती  है  जिसका  मतलब  यह  है  कि  मई  के

 बाद  एलैक्शन  कराने  में  कठिनाई  होगी  ।  इसलिए
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 भ्रब  हमारा  विचार  है  कि  जैसे  मिजोरम  में

 5  साल  7  महीने  कर  रहे  हैं  उसी  तरह  गोवा,

 डामन,  ड्यू  में  भी  5  साल  4  महीने  के  बजाए
 5  साल  7  महीने  की  मुहृत  कर  दी  जाए
 जैसा  कि  सदन  में  बिल  पेश  है,  उसमें  मुद्दत

 5  साल  4  महीने  है  लेकिन  मैं  चाहता  हूं  4  की

 जगह  7  पढ़ा  जाए।  इस  झाशय  का  एक  पत्र

 मैं  झ्रापके  पास  भज  रहा  हूं  !  गवर्नंमेंट  की

 तरफ  से  इसको  5  साल  7  महीने  समझा  जाए।

 इसका  अर्थ  यह  हुआ  कि  गोवा,  डामन,  ड्यू
 श्री:  निजोरम--इन  सब  टेरिटरीज  में  मुद्दत

 5  साल  7  महीने  होगी  i  वहां  पर  वर्षा  ऋतु
 के  बाद  अ्रक्तूबर,  नवम्बर  में  एलेक्शन  कराये

 जा  सकेंगे  |  मैं  समझता  हूं  यह  बहुत  सीधा

 सादा  मामला  है,  कोई  कंट्रोवशंल  चीज  नहीं

 है,  सदन  इसको  मंजूर  करेगा  ।

 MR.  SPEAKER:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Government  of  Union  Terri-
 tories  Act,  1963,  be  taken  into
 consideration.”

 DR.  HENRY  AUSTIN  (Ernakulam):
 The  Home  Minister  has  brought  for-
 ward  a  Bill  which  per  se  discrimi-
 nates  between  State  and  Union
 Territory,  Ag  is  well  known’  the
 Union  Territories  are  clamouring  and
 trying  to  come  on  par  with  ‘he  rest
 of  the  States  in  the  country.  It  has
 been  the  practice  of  the  Government
 of  India  consistently  to  bring  the
 Union  Territories  also  to  the  level  of
 the  rest  of  the  States.  It  is  a  mutter
 of  surprise  that  the  Home  Minister
 igs  bringing  in  a  Bill  where  it  is  said,
 for  Goa  it  is  4  months,  for  Mizoram
 6  months,  etc.  It  does  not  fit  in  with
 the  general  ethos  of  the  country  and
 the  legislation  on  the  subject.  J  am
 not  taking  a  partisan  view.  The  ra-
 tionale  behind  the  proposal  of  in-
 creasing  the  term  of  State  Legisla-
 tures  and  Lok  Sabha  to  6  years  has
 been  discusseq  at  length  and  there
 was  a  national  dialogue.  If  you  see
 the  debate  of  those  days  you  wil!  see
 how  the  national  dailies  took  a  lively
 interest  gn  this  issue  which  evinced
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 considerable  interest.  Legal  pandits
 and  constitutional  experts  have
 given  out  their  views.  Whereas
 Rajya  Sabha  has  six  years,  as  their
 normal  tenure,  why  should  Lok
 Sabha  which,  according  to  our  Cons-
 titution,  wield  more  power  and
 authority,  should  have  a_  lesser
 period?  That  was  the  lacuna.  And  our
 framers  of  the  Constitution  at  that
 time  had  a  different  concept.  But,
 after  25  years  of  the  working  of  our
 Constitution,  the  public  opinion  felt
 differently  or,  if  you  deny  that  pub-

 lic  opinion  was  not  total  in  proof  of
 the  move,  at  least  concede  that  a
 sizeable  section  o*  the  public  opinion
 favoured  this  change  and,  in  the  Lok
 Sabha  itself,  .  do  not  think  that

 many  members  even  in  the  opposi-
 tion,  objected  to  this  on  principle.
 वा  hrs,

 So,  this  matter  was  discussed  thread-
 bare  and  I  do  not  want  to  view  the
 problem  as  purely  partisan,  I  would
 request  all  the  hon.  Members  to  con-
 sider  this  aspect  objectively  on
 merits,  Why  should  hon,  Members  on
 this  side  of  the  House  have  to  ६०
 through  the  elections  earlier?  How
 hard  it  is  to  face  the  electorate  run-

 ning  to  ten  lakhs  of  people  every  five

 years?  It  is  even  degrading  to  have
 the  Lok  Sabha’s  tenure  q  little  less.
 (Interruptions).  This  was  the  aspect

 which  was  felt  at  that  time.  If  you
 839  please,  you  may  bring  a  bill.  In
 that  context,  if  you  read  the  pro-
 ceedings  at  that  time,  the  situation  or
 practice  obtaining  in  different  coun-
 tries,  in  different  Parliament,  you
 will  find  that  in  certain  countries,
 they  have  a  seven  year  term  and
 certain  others  had  even  more  tenure.
 So,  it  was  not  that  only  India  was

 having  this  tenure.  Many  countries
 have  different  tenures  for  the  legis~
 Jatures  as  their  lifespan,  These  were
 the  considerations  which  prevailed  at
 that  time  in  making  this  suggestion.
 Later  on,  it  was  brought  forth  in  the
 form  of  a  Bil)  before  the  House,  But,
 it  was  unfortunate  that  the  Fifth  Lok
 Sabha  haq  to  be  dissolved  and  the
 same  Bill  could  not  be  introduced  in
 relation  to  the  union  territories.  And,
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 today,  instead  of  bringing  in  regu-
 lar  bills,  to  normalise  the  situation,  it
 ig  surprising  that  the  hon.  Minister
 with  considerable  experience  in  all
 this,  is  bringing  in  this  Bil)  for  the
 Union  Territories,  Probably,  it  is  due
 to  climatic  reason.  I  am  afraid  there
 may  be  a  political  overtone  in  the
 sense  that  you  are  thinking  of  elec-
 tions  rather  than  to  normalise  the
 situation.  Probably,  the  prospects  of
 ‘elections  seem  to  be  main  guiding
 factor  in  determining  this  thing,  This
 is  repugnant  to  the  Constitution  and
 the  people  who  had  evinced  some
 interest  in  this  matter,  t  do  not  think
 that  the  people  coming  from  Delhi
 will  approve  of  this.  IJ  had  ex-
 changed  views  with  members  coming
 from  Delhi.  They  were  asking  for
 enhancement  of  the  status  of  the
 Union  Territory  dof  Delhi  and  to
 make  it  q  regular  State.  You  are
 trying  to  perpetuate  this  thing  and
 giving  an  inferior  ‘status  to  the  Union
 Territory,  I  do  not  think  the  people
 of  Delhi  will  take  kindly  to  that
 suggestion.  Therefore,  I  do  oppose
 this  move  and  I  do  believe  that  it  is
 incumbent  on  the  present  Govern-
 ment  to  bring  in  a  bill  later  on.  And
 it  may  be  revised—that  is  a  different
 matter,  to  a  six  year  term  for  the
 Union  Territories  also.

 MR.  SPEAKER:  Government  has
 an  umendment.  But  that  has  not
 been  circulated.  I  would  request  the
 hon.  Home  Ministcr  to  read  it  out  so
 that  the  Members  may  know  that  the
 amendment  has  heen  given  notice  of.
 It  has  not  been  circulated.

 CHAUDHURI  CHARAN  SINGH:
 My  amendment  reads  ag  follows:

 Pages  l  and  2,
 for  lines  8  to  5  and  lines  _  and
 2  respectively,

 Substitute—

 ‘Provided  further  that  the
 provisions  of  this  section  shall,
 in  relation  to  the  Legislative
 Assemblies  of  the  Union  Terri-
 tories  of  Goa,  Daman  ang  Diu
 and  Mizoram,  in  existence  on
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 the  7th  day  of  February  1977,
 apply  as  if  for  the  words  “five
 years”,  in  the  two  places  where
 they  occur,  the  words  “five
 years  and  seven  months”  had
 been  substituted,’,” (3)

 MR.  SPEAKER:  In  view  of  this,
 I  do  not  think  the  hon.  Member  Shri
 Amrut  Kasar  need  move  his  amend-
 ment.  He  can  speak  on  that.

 SHRI  AMRUT  KASAR  (Panaji):
 Mr.  Speaker,  Sir,  first  of  all,  I  thank
 you  for  giving  me  this  opportunity  of
 expressing  my  views  befare  this
 House.  Since  this  is  my  maiden
 speech,  let  me,  in  the  first  instance,
 make  it  clear  that  ]  support  this  Bill.
 The  policy  of  the  Janata  Government
 is  to  have  a  tenure  of  the  Assemblies
 and  the  Lok  Sabha  for  five  years
 instead  of  six  years.  As  [  have  pro-
 mised  to  my  voters,  I  shall  be  sup-
 porting  the  Janata  Government  in
 amending  the  Cunstitution  ang  the
 Forty-second  Amendment,  I  support
 this  policy  of  the  Government  to  have
 the  tenure  of  five  years  both  for  Lok
 Sabha  as  well  as  for  Assemblies.

 As  regards  my  amendment,  pre-
 viously  it  was  or  five  year  and  four
 months  but  since  the  hon,  Home  Min-
 ister  has  already  cleared  that  in  both
 the  cases  it  will  be  five  years  and
 seven  months,  I  do  not  think  that  I
 need  to  stress  that  point.

 Therefore  I  am  withdrawing  it.
 The  Home  Minister  has  _  promised
 that  in  both  the  cases,  it  will  be
 five  years  and  seven  months.  Now,  I
 wantegq  it  to  be  actually  seven  months
 because  whenever  legislation  is  passed
 we  must  take  into  consideration  tne
 geographical]  situation  of  that  place.
 Monsoons  are  fast  approaching.  Many
 of  the  hon,  Members  here  know  that
 Goa  is  situated  at  the  feet  of
 western  ghats.  The  rainfall  there  is
 more  than  20  inehes  on  an  average.
 This  heavy  rainfal]  cuts  the  communi-
 cation  with  the  villages.  Although  the
 communication  facilities  are  good  in
 Panjim—capital  of  Goa—yet  in  the
 surrounding  talukas  like  Parnem  and
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 Satari  the  communications  are  cut.
 The  voters  are  more  in  number  in
 these  talukas  and,  therefore,  it  will
 affect  them.  Therefore,  I  happily
 accept  this  move  of  the  Home  Min-
 ister  that  it  will  be  seven  months  so
 that  immediately  after  the  monsoons
 we  are  ready  to  take  up  elections  and
 aS  in  the  manifesto  of  the  Janata  Party
 the  aims  and  purposes  of  the  Bill
 will  be  fulfilled.

 Mr,  Speaker,  Sir,  at  the  same  time
 I  extend  my  cooperation  to  the
 Janata  Party  in  its  policy  for  decen-
 tralisation  of  power  and  Q  would
 like  to  say  due  to  the  acceptance  of
 the  principle  of  decentralisation  of
 power  in  the  status  of  Union  Terri-
 tory  will  be  lifted  up  and  it  will  be
 granted  Statehood.  I  extend  my  full
 cooperation  to  the  party  and  all  the
 kindness  which  our  Home  Minister
 has  shown  to  us.

 SHRI  EDUARDO  FALEIRO  (Mor-
 mugao):  Mr.  Speaker,  Sir,  it  would
 be  in  the  interest  of  the  Congress
 party  to  have  elections  forthwith  in
 Goa  because  just  now  in  Goa  we
 have  a  non-Congress  government.  It
 will  be  in  the  intereset  of  my  party
 to  have  elections  forthwith  in  Goa
 but  inspite  of  that  we  are  opposing
 this  Bill  on  the  general  principle  and
 not  limiting  ourselves  to  petty  con-
 siderations,  Though  it  will  be  in  the
 interest  of  our  party  to  support  this
 Bill  yet  we  have  to  oppose  it  as  we
 want  to  be  faithful  to  the  main
 principles.

 AN  HON,  MEMBER:  What  is  the
 Principle’?

 SHRI  EDUARDO  FALEIRO:  The
 principle  involved  is  that  Union  Terri
 tories  must  be  put  on  the  same  foot-
 ing  as  the  States.

 Sir,  I  would  like  to  say  this  much.
 I  fail  to  appreciate  why  this  exten-
 sion  of  seven  months?  Why  seven
 months  and  why  not  eight  months?
 Why  seven  months  ang  why  not  four
 months?  If  they  want  to  repeal  the
 Ordinance,  why  not  they  repeal  the
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 Ordinance  forthwith?  Why  not  say
 that  the  Assembly  stands  dissolved
 immediately?  What  is  the  point  in
 giving  seven  months?  There  is  no
 legal  bar  to  dissolve  the  Assembly
 immediately  and  hold  the  elections
 after  the  monsoon  or  before  the  mon-
 soon.  In  fact,  if  they  are  serious
 about  holding  the  elections,  if  they
 want  that  popular  government
 should  come,  they  canthave  elections
 in  the  month  of  May  itself  because  40
 days  are  remaining  now.  A  notice  of
 40  days  is  enough.

 The  point  I  want  to  make  is  that
 the  Lok  Sabha  elections  have  proved
 that  the  present  government  in  *he

 Union  Territory  does  not  have  the
 support  of  the  people.  Out  of  the  30

 Assembly  constituencies,  8  consti-
 tuencies  voted  in  favour  of  the
 Congress  Party  and  only  2  voted  in
 favour  of  the  Maharashtravadi  Go-
 mantak  Party,  This  being  the  posi-
 tion,  there  is  something  more  which
 this  government  and  the  hon,  Home
 Minister  can  do.  I  would  like  to  say
 this  becauSe  it  is  very  important  in
 the  interest  of  our  country,  in  the
 interest  of  the  Union  Territory  and
 in  the  interest  of  decent  politica  in
 this  country.

 There  are  serious  allegations  of
 corruption  and  gross  misconduct  or
 misuse  of  power  against  the  Chief
 Minister,  These  charges  are  before
 the  Home  Ministry.  These  charges
 deserve  to  be  enquired  into.  A  com-
 mission  of  enquiry  shoulg  be  ap-
 pointed  against  the  Chief  Minister
 and  then  necessary  action  must  be
 taken,

 It  has  been  proved  by  judicial
 authority  how  corrupt  is  the  Govern-
 ment  of  Tamil  Nadu.  The  people  in
 the  Union  Territory  of  Goa  have
 compiled  the  charges  against  the
 present  Chief  Minister  in  Goa  and
 they  have  made  a  tabular  statement
 showing  the  charges  proved  against
 Mrs.  Kakodkar  and  showing  what
 are  the  charges  prima  facie  estab-
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 elisheq  against  the  present  Chief
 Minister  of  Goa.  Now,  I  may  state
 that  in  the  interests  of  a  clean  gov-

 <ernment  in  that  part  of  the  country,
 these  charges  must  be  enquired  into?
 A  comthission  of  enquiry  must  be
 appointeg  forthwith.  And  then.  as
 Dr.  Austin,  my  hon.  colleague,  has
 said,  it  is  high  time  we  put  the  Union
 Territories  at  par  with  the  States
 though  it  may  be  against  the  interest
 of  the  Congress  Party  as  it  is  in  the
 present  case,  Though  it  may  be
 against  the  interests  of  Congress

 ‘Party,  we  should  work  on  principles.
 This  is  what  I  have  got  to  say  for  the
 consideration  of  the  hon.  House  and
 the  hon.  Home  Minister.

 SHRI  AMRUT  KASAR:  He  _  has
 made  serious  charges.  J  want  to  reply
 to  them.

 MR.  SPEAKER:  You  had  your
 chance.  Some  other  Members  can
 reply  to  them.

 SHRI  AMRUT  KASAR:  The  Cong-
 ress  Party  itself  had  granted  one  year
 extension,

 MR.  SPEAKER:  It  is  not  as  if  on
 Goa  Assembly  only  one  can  reply,  this
 is  the  Parliament  of  India.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Durgapur):  We  should  get  our
 chance  also.

 MR.  SPEAKER:  I  will  call  you
 later.  I  will  now  call  some  new  peo-
 Ple.  I  have  not  calleq  even  one  from
 this  side.  It  is  becoming  impossible
 for  me.  ]  will  call  you  when  your
 turn  comes.

 **SHRI  KRISHNA  CHANDRA
 HALDER:  Mr.  Speaker,  Sir,  the  hon.
 Home  Minister  has  introduceq  the
 Government  of  Union  Territories
 (Amendment)  Bill  in  this  House.  Ear-
 lier  the  Minister  for  Law  and  Com-
 pany  Affairs  Shri  Shanti  Bhushan  had
 introduced  the  43rd  (Constitution)
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 Amendment  BilL  The  substance  of
 the  Bill  is  that  elections  to  the  Lok
 Sabha,  Vidhan  Sabha  and  Union  Ter-
 ritories  should  be  held  after  every
 5  years  instead  of  6  years.  We  sup-
 port  this  spirit  and  extend  our  support
 to  the  present  amending  Bill  that  is:
 now  before  the  HouSe  for  discussion.
 While  introducing  this  Bill  the  Hon.
 Home  Minister  had  made  it  clear  that
 he  seeks  to  extend  the  life  of  the
 Governments  of  the  Union  Territories
 upto  5  years  and  7  months  because  of
 the  impending  monsoon  and  this  is
 quite  understandable.  While  oppos-
 ing  this  Bill,  Mr,  Henry  Austin,  who
 has  since  changed  his  place  from  the
 ruling  side  to  that  of  opposition,  said
 that  there  was  a  nationa]  consensus
 On  the  42nd  Amendment  of  the  Cons-
 titution  as  a  result  of  which  the  life
 of  Parliament,  Assemblies,  and  gov-
 ernments  in  Union  Territories  were
 extended  upto  6  years.  For  his  infor-
 mation  I  may  Say  that  when  this  42nd
 Amendment  of  the  Constitution  was
 introduced  in  the  House,  we  on  behalf
 of  the  then  opposition  had  stoutly
 opposed  the  legislation  and  the  peo-
 ple  at  large  had  also  opposed  it.  The
 government  of  that  time  had  solicited
 the  support  to  their  Bill  through  some
 conferences  which  were  mainly  attend-
 ed  by  their  own  puppets.  Then  the
 General  Elections  were  held  and  this
 42nd  Amendment  of  the  Constitution
 was  made  an  election  issue  both  by  the
 Janata  Party  as  also  by  us  and  other
 allies  of  the  present  Government.
 What  did  we  see  in  the  elections?  The
 people  rejected  the  very  principle  of
 the  42nd  Amendment  Bill  by  defeat-

 ing  the  Prime  Minister,  Mr.  Swaran
 Singh  who  headed  the  Constitution
 Amendment  Committee  and  finally  re-
 jected  the  Congress  Party  and  we  see
 that  they  are  in  the  opposition  today.
 This  amply  proves  that  the  theory  of
 national  consensus  had  no  support  of
 the  masses  then  nor  today.  Why  we
 support  the  legislation?  We  feel  that
 in  order  to  respect  democratic  princl-
 ples  and  to  fulfil  peoples  aspirations,
 it  is  necessary  that  elections  should
 be  held  after  every  5  yearg  because

 **The  original  speech  was  delivered  in  Bengali.



 151  Govt.  of  Union

 {Shri  Krishna  Chandra  Heider)

 we  fee]  that  this  period  is  sufficient
 enough  to  implement  democratic  eco-
 nomic  principles.  If  it  is  not  done
 their  will]  be  a  natural  tilt  towards
 authoritarianism  ag  we  had  witnessed
 in  the  recent  past.  I  hardly  need  to
 mention;  Sir,  that  the  42nd  Amend-
 ment  of  the  constitution  was  passed.-in:
 this  House  by  the  Congresg  Govern-
 ment  by  clamping  down  emergency  in
 the  country  and  puting  leaders  and
 workers  of  the  opposition  parties  be-
 hing  the  bar  and  ignoring  public  opi-
 nion.  But  as  soon  as  they  went  to  the
 people  for  their  opinion,  they  rejected
 the  legislation  completely.  Through
 this  election  they  gave  a  clear  verdict
 that  they  are  opposed  to  dictatorship
 and  bureaucracy.  They  have  also  as-
 serted  their  faith  in  individual  liberty,
 right  of  assembly,  right  of  trade  union
 activities,  right  of  freedom  of  speech
 and  above  all  that  the  democratic
 norms  be  maintained  in  the  country.
 They  did  not  want  to  face  the  people.

 DR.  HENRY  AUSTIN:  On  a  point
 of  order.  How  can  the  hon.  Member
 maintain  his  position?  Our  govern-
 ment  decided  to  holq  the  elections
 long  before  the  expiry  of  the  one  year
 extended  term.  fFfow  can  he  say  that
 we,  were  afraid  of  facing  the  people?
 We  could  have  waited  for  another
 year.

 MR.  SPEAKER:  You  are  only  mak-
 ing  a  second  speech.  There  is  no
 point  of  order.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  I  think  they  even  did  not  like
 to  hold  the  elections  but  because  of
 external  pressure  and  other  factors
 which  I  dont  want  to  go  in  detail
 here,  they  were  forced  to  hold  the
 elections.

 The  Congress  party  wanted  to  stick
 to  power  and  convert  this  great  coun-
 try  into  a  big  jail.  If  they  had  agreed
 to  ho'd  the  elections  it  was  after  they
 got  intelligence  report  from  their
 Police,  the  RAW  and  as  is  said,  they
 even  had  gone  to  the  astrologers  to
 know  about  their  fate  in  elections  but
 al]  their  calculations  went  wrong  and
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 the  masses  who  live  in  villages  and
 who  are  taken  as  illiterates,  have  pro-
 ed  to  the  world  beyond  all  doubt,  that.
 they  are  second  to  none  in  their  poli-
 tical  maturity  and  their  faith  to  up-
 hold  democracy  in  the  country  is
 absolute  and  unshakable.  It  was  be-
 cause  of  the  people’s  faith  in  demo-
 cracy  that  the  Janata  Government  is
 in  power  today.

 They  are  trying  to  restore  demo-
 ecracy  in  their  country  and  ag  such
 support  the  Bill.

 aft  कर्परी  ठाकुर  (समस्तीपुर)  :  स््रध्यक्ष

 महोदय,  मःननीय  गृह  मंत्री  ने  जो  विधेयक

 इस  सदन  में  उपस्थापित  किया  है,  मैं  उसका

 समर्थत  करने  के  लिए  खड़ा  हुभा  हूं  ।  गोवा,

 दमन,  दीव  झौर  मिजोरम  में  प्रक्तूबर,
 नवम्बर  तक  चुनाव  कराने  के  उद्देश्य  से  यह
 विधेयक  सदन  में  उपस्थित  किया  गया  है  -

 वहां  चुनाव  कर।ता  प्लननिवाये  है  क्योंकि  जो

 मुहृत  थी,  वह  खत्म  हो  गई  है।

 जनता  ने  जब  शुरु  में  चुनाव  किया  थ  ८  तो

 हमारे  देश  के  संविधान  के  भ्रतुसार  जो  उसकी

 निर्धारित  भ्रवधि  थी,  वह  समाप्त  हो  गई  थी।

 अ्रपात  कालीन  स्थिति  में  तत्कालीन  सरकार

 के  द्वारा  जो  संविधान  में  संशोधन  किया  गया;

 उस  समय  उस  सरकार  को  संविधान  में  संशोधन

 करने  का  कोई  अ्रधिकार  नहीं  था।  वह  सरकार

 प्रपती  5  साल  की  अवधि  i976%  मार्चे में

 ही  समाप्त  कर  चुकी  थी  ।  977  में  जो  चुनाव

 हुआ  था,  वह  5  साल  क्रे  लिए  हआ  था,  न  कि

 6  साल  के  लिए  ।  श्राज  का  जो  विरोधी  दल

 है,  उसकी  ओर  से  अक्सर  कहा  जाता  है  कि

 हमने  तो  झौपचारिक  रूप  से  संशोधन  कर  दिया

 है  हम  वाज  प्त  ब्रधिकार  सम्पन्न  थे  और

 उसी  अधिकार  वे  भ्रन्तगेत  हमने  संविधान  का

 संशोधन  किया  था।  मैं  कहता  हूं  कि  5  साल

 की  भ्रवधि  खत्म  हो  जाने  क्रे  बाद  संशोधन  करने

 का  उनका  कोई  शभ्रधिकार  नहीं  था  t

 उन्होंने  न  केवल  मामूली  संशोधन  किया,

 बल्कि  संविधान  का  सारा  ढांचा  बदल  दिया  |
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 बुनियादी  डचि  ने  महान  परिवर्तन  कर  दिया,

 जिसके  लिए  जनता  ने  97  में  उनको  नहीं

 चुना  ।  अगर  चुना  था  तो  5  साल  के  लिए

 चुना  था,  6  साल  के  लिए  नहों  चुना  था  ।

 मभी-अ  एक  माननोय्  सदस्य  ने  कहा
 कि  कांग्रेस  पार्टी  इस  बात  के  लिए  बहुत  चिन्तित

 है  कि  ज.  गोवा,  दमन,  दीव  और  मिजोरम  या

 दूसरी  यूनियत  टेरिटरीज  हैं,  वह  ग्रन्य  राज्यों

 के  समक्ष  ञ्  जायें,  उनमें  एक  च्पता  स्थापित

 हो  जाए  ।  इस  एक  हूपता  का  उपदेश  देने  का

 प्रधिकार  ग्रव  कांग्रेस  पार्टी  को  नहीं  रह  गया

 है  ।  हमारे  देहात  में  एक  कहावत  है  कि  00

 चढ़े  खा  के  बिल्ली  हज  को  चलो  ।  जिन्होंने

 एक  5पता  को  नष्ट  कर  दिया  है,  उन्हें  एक  रूपता

 का  उपदेश  देने  का  क्या  अ्रधिकार  है  ?

 I967  तक  लोक-सभा  और  राज्य  की

 विधान  सभाग्रों  के  चूताव  5,5  साल  के  लिये

 साथ  -साथ  होते  थे  लेकिन  i97:  %  fas

 लोक  सभा  का  चुनाव  कराया  गया।  यह  चुनाव
 4  साल  बीत  जाने  के  बाद  करायां  गया ,  पांचवें
 साल  के  लिये  कांग्रेस  पार्टी  ने  इन्तजार  नहीं
 किया  t  राज्यों  की  विधान-सभाझ्रों  के

 चुना  सन्  LS7T2Z  के मार्च में हुए ।  इस तरह
 4  एक  रूपता  समाप्त  हो  गई  |

 प्रभी  भी  सिर्फ  लोक  सभा  का  चुनाव  हो
 गया,  मगर  राज्यों  की  विधान-सभा्रों  के  चुनाव

 नहीं  हुए  1  अगर  वह  एकरूपता  के  हामी  हैं,
 जो  उन्हें  497  में  नहीं,  वल्कि  972  7  सभी

 जगह  के  चुनाव  साथ  साथ  कराने  चाहियें  थे  ।

 अगर  व  वास्तव  एकरूपता  के  समर्थक  हैं  ,  तो

 उन्हें  लोक  सभा  के  हाल  के  चुनावों  के  साथ  साथ

 विधान  सभाओं  के  चुनाव  भी  कराने  चाहिएं
 थे।

 श्राज  जब  विधि  मंत्री  ने  छ:  साल  की

 ग्रवधि  को  घटा  कर  पांच  साल  करने  के  सम्बन्ध

 में  एक  विधेयक  पेश  किया,  तो  कांग्रेस  पार्टी  के

 नेता  ने  उस  का  विरोध  किया  ।  मैं  समझता

 84  LS—6.
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 हूं  कि  वे  एक  रूपता  के  समर्थत  नहीं,  बल्कि

 अपने  राजनंतिक  स्वार्थ  के  समर्थक  हैं।  विरोधी

 दल  के  नेता  ने  कहा  कि  इस  विधेयक  के  पीछे

 कोई  राजनैतिक  भावना  छिपी  हुई  है,  यह  राज-

 नैतिक  बदनीयती  है।  ग्रगर  97  मे  केवल

 लोक  सभा  के  चुनाव  कराने  में  कांग्रेस  पार्टी

 के  लोगों  को  राजनैतिक  बदनीयती  नहीं  सूझती
 थी,  अगर  इस  बार  केवल  लोक  सभा  के  चुनाव
 कराने  को  राजनैतिक  बदतीयती  देखने  के  लिए

 कांग्रस  पार्टी  के  सदस्यों  के  पास  आझ्रा्खे  नहीं

 थीं,  तो  ग्राज  जो  विधेयक  गृह  मंत्री  ने  पेश  किया

 है,  उसका  राजनैतिक  बदनीयती  देखने  पर  उन

 की  श्राखें  फूट  जानी  चाहिए  ।

 मैं  कहना  चाहता  हूं  कि  विरोधी  दल  के

 सदस्यों  को  अपना  विरोध  छूपस  ले  लेना

 चाहिए  झर  इस  सदन  को  मावनीय  गृह  मंत्री

 द्वारा  पेश  किया  गया  विधेयक  पारित  कर  देना

 चाहिए।  चुनाव  कराने  की  अवधि  संविधान

 के  द्वारा  निर्धाक्ति  की  जाती  है;  केवल  एक
 पार्टी  के  कहने  रो  वह  अवधि  निर्धारित  नहीं

 होती  है।  जिस  समय  संविधान  3  संशोधन

 किया  गया,  उस  समय  विरोधी  दल  इस  सदन  में

 नहीं  था।  वह  उस  समय  जेल  में  बन्द  था  A

 गैर-कानूनती  आपातकालीन  स्थिति  लागू  कर  के

 विरोधी  दलों  के  सदस्यों  को  जेल  मे  बन्द  कर

 दिया  गया  था  कांग्रेस  पार्टी  की  तरफ  से

 कहा  गया  कि  उस  संविधान  संशोधन  के  प्रश्न  पर

 एक  राष्ट्रीय  वाद-विवाद  हुआ  था  ।  यह  गलत

 है  केवल  कांग्रस  पार्टी  और  भारतोय

 कम्यूनिस्ट  पार्टी  के  सिवा  इस  देश  में  किसी

 भी  अन्य  दल  को  अपने  विचार  व्यक्त  करने  की

 झ्राजादी  नहीं  थी  ।  लाखों  की  तादाद  मं  उन

 के  नेता  और  कार्यकर्त्ता  जेलों  में  बन्द  थे  ।

 ग्रखवारों  के  मुह  पर  ताला  लगा  दिया  गया  था  ।

 ग्राम  सभायें  नहीं  की  जा  सकती  थीं।  उन  दिनों

 4  फरार  था  झौर  दो  चार  रोज  के  लिए  दिल्ली

 में  था  श्री  कृष्णकान्त  ने  संयोजक  की  हैसियत
 से  एकहाल  /  सेमिनार  का  ग्रायोजन  किया

 था,  लेकिन'  सरकार  की  तरफ  से  इजाजत  नहीं
 दी  गई  7  पूरे  देश  +  यही  स्थिति  थी।
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 ऐसा  लगता  है  कि  कांग्रेस  पार्टी  की  नेशनल

 डायलाग  की  परिभाषा  है  एक  पार्टी  3  डायलाग

 एक  पार्टी  की  मीटिगें  और  एक  पार्टी  के  नेताश्रों

 के  बयान  ।  दुनिया  के  लोग  नेशनल  डायलाग

 'कौ  जो  ग्र्थ  करते  हैं,  कांग्रेस  पार्टी  की  डिक्शनरी

 में  उस  का  वह  अर्थ  नहीं  है।  एक  पार्टी  के

 श्यन्दर  जो  बाद  विवाद  होता  है,  कांग्रेस  पार्टी

 के  अनुसार,  वह  नेशनल  डायलाग  कहलाता  है  ।

 झ्गर  दूसरे  देशों  के  संविधान  ।  छः  या  सात

 साल  की  अवधि  है,  तो  उन  को  मुबारक  हो  ।

 लँकन  इस  देश  मे  तो  कांग्रेस  पार्टी  ने  येन-केन

 प्रकारेण  अपने  श्राप  को  सत्ता  में  रखने  के

 लिए  और  इस  देश  की  जनता  की  राय  झौर

 विचारों  को  परों  तले  रौंदने  के  लिए  पांच  साल

 की  अ्रवधि  को  बढ़ा  कर  a  साल  कर  दिया  ।

 इन  शब्दों  के  साथ  प्र॑  पूरी  शक्ति  के  साथ

 कांग्रेस  पार्टी  के  कथन  और  विचारों  का  विरोध

 करता  हूं  और  चाहता  हूं  कि  गृह  मंत्री  का  प्रस्ताव

 बहुमत  से,  और  अगर  हो  सके  तो  सव्-

 सम्मत्ति  से,  पारित  हो  ।

 PROF.  SHIBBAN  LAL  SAKSENA
 (Maharajgan}):  Congress  party  has
 said  nobody  opposed  the  six  year
 term  when  the  Forty-fourth  Constitu-
 tion  (Amendment)  Bill  was  passed.
 This  is  utterly  false,  I  was  the  solitary
 opponent  in  the  House  who  cpposed
 every  one  of  the  59  clauses  of  the
 Forty-fourth  Amendment  Bil]  jnclud-
 ing  the  six  year  term.  In  fact  I  gave
 an  amendment  that  the  term  should
 be  four  years  instead  of  six  years.
 The  term  of  American  Congress  is
 also  fer  four  years,  Members  ef  the
 Rajya  Sabha  also.  retire  every  two
 years.  S90,  it  is  wrong  that  IJ  wanted
 six  years  and  not  four  years.

 47.32  hrs.

 [Panpit  D.  N.  Tiwary  in  the  Chair]

 श्रो  नाथ्  राम  मिर्धा  (नागौर)  :  सभा-

 पति  महोदय,  यह  ग्रा्डिनेंस  जिस  को  पास
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 करवाने  की  जल्दी  है  उस  के  संबंध  में  तथा

 इसके  बाद  जो  दूसरा  कानून  है  इन  दोनों  के

 संबंध  में  मैं  कुछ  विचार  रखना  चाहता  हूं  t

 यह  सरकार  6  साल  का  पीरिश्रड़  घटा  कर

 कहीं  पर  पांच  साल  चार  महीने,  कहीं  पांच  साल

 सात  महीने  और  प्रवः  सभी  जगह  पांच  साल

 सात  महीने  करता  चाहती  है।  इसके  बारे  में

 कुछ  विशेष  श्रार्गूमेन्ट  तो  गृह  मंत्री  ने  दिया

 नहीं  कि  वे  क्यों  ऐसा  करना  चाहते  है।  ग्रगर

 वे  कुछ  समझाते  कि  ऐसा  करना  इसलिए

 जरूरी  है  और  जो  पहले  6  साल  का  फैसला

 हुआ  वह  इस  तरीके  से  गलत  है  तो  हम  शायद

 उन  बातों  को  सुन  कर  कुछ  जवाब  देते  t  खैर,  मैं

 बहुत  गम्भीरता  से  गृह  मंत्री  से  निवेदन  करना

 चाहता  हूं  कि  यह  पांच  साल  से  6  साल  करने

 की  बात  बहुत  हलकेपन  से  नहीं  की  गई  श्रौर  सिर्फ

 एक  राजनैतिक  दृष्टि  से  यह  नहीं  किया  गया  t

 इस  के  पीछे  एक  बड़ा  भारी  लौजिक  है।  वह
 मैं  श्राप  से  बता  रहा  हुूं।  ग्राप  जरा  गौर

 कीजिए  t  हमारे  देश  के  विकास  श्रौर  तरक्की

 को  योजना  करना  हमारे  इस  सदन  का  सब  से

 बड़ा  लक्ष्य  है  और  देश  की  जनता  की  तरक्की

 योजनाओं  से  होती  है  (व्यवेंघान)

 एमर्जेसी  जरूरी  थी  ।  बार  बार  आप  एमेंजेंसी

 की  वात  कहेंगे  तो  मुझे  उस  पर  ज्यादा-

 कहना  पड़ेगा  ।  एमजेन्सी  के  लिए  मैंने  कह

 दिया  कि  एमेंजेंसी  को  मैं  जरूरी  समझता  हूं  ।
 लेकिन  ग्रब  जो  सें  कह  रहा  हूं  उस  को  गौर  से

 सुनिए  t  इस  देश  का  काम  होता  है  विक्रास

 योजनाओं  से  और  विकास  योजनाएं  बनती  हैं

 देश  के  प्लान  से  t  देश  के  प्लान  की  ग्रत्रधि  है
 पांच  क्षाल  ।  अगर  पांच  साल  की  ही  अवधि

 सदन  की  हो  तो  एक  साल  तो  इस  सदन  को

 जमने  में  और  जो  बातें  अंदर  भरी  होती

 है  उन  को  कहने  में  निकल  जाता  है।  एक  साल

 तो  बराबर  आप  एमज  सी  गाएंगे।  एक  साल  तो

 आराप  के  एम्जेन्सी  के  पीछे  गए  al  (व्यवधान  )

 श्री  कपरों  ठाक्र  :  तीन  साल  योज  ना

 नहीं  बनी  t  चौथे  साल  में  योजना  बनी  है  -
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 हैं।  श्राप  को  ध्यान  ही  नहीं  है  ।

 श्री  कप  री  ठाक्र  :  दो  दफा  योजनाझों

 की  छ्ट्ठी
 थी।  एक  दफा  तीन  साल  के  लिए,

 भ्रौर  फिर  दूसरी  दफा  तीन  साल  के  लिए  ।

 श्री  नाथू  राम  सिर्धा  :  श्रापका  ख्याल  है

 यह  योजनायें  चल  रही  थी  इस  देश  में  और

 हर  साल के  प्रांकड़े  मौजूद  हैं  ।  प्रंधे  होकर
 आप  मत  चलिए  |  (व्ययधान  )

 मैं  गृह  मंत्री  जी  से  निवेदन  करना  चाहता
 हूं  कि  पांच  साल  की  योजनायें  बनती  हैं  और

 पांच  साल  की  पांच  योजनायें  हम  पूरी  करने  जा

 रहे  हैं।  उसके  बाद  में  भी  हमारी  योजनायें

 चलेंगी  ।  इस  सदन  का  6  साल  का  टर्म  करने

 का  यह  मतलब  था  कि  पांच  साल  की  योजना

 के  लिए  पहले  एक  दो  साल  रिसोर्सेज  |  उलाइज

 करने  में,  योजनाओं  को  फाइनल  रूप  देने  में  प्रौर

 चर्चा  करने  में  निकल  जाते  हैं।  वह  समय

 फ़ालतू  जाता  है।  योजना  पर  दो  तीन  साल  जो

 काम  होता  है  वह  चौथे  साल  जोर  पकड़  जाता

 है  भौर  आखिरी  साल  उस  पर  प्रा  जोर  दिया

 जाता  है।  अ्रगर  एक  साल  इस  तरह  से  सारी

 चीजों  को  जमाने  और  रेल  की  पटरी  चढ़ाने  के

 लिए  मिल  जाये  तो  पांच  साल  की  योजना

 6  साल  में  अच्छी  तरह  पूरी  हो  सकती  है।

 (व्यवधान)  ।

 मैं  बहुत  नम्रता  के  साथ  निवेदन  करना

 चाहता  हूं  कि  अगर  इस  देश  की  गरीबी  और
 बेकारी  मिटानी  है  जिसके  लिए  आपने  दस
 साल  का  पीरियड  मांगा  है  उसको  अगर  आप

 बजाये  i0  8  rarer  में भी पूरा  करद

 तो  इस  देश  की  जनता  का  झाप  बड़ा  उपकार

 करेंगे  ।  इस  तरह  से  झाप  एक  साल  अपनी

 शणब्प्रि  और  सामरथ्य  योजना  को  बनाने  में  लगा

 सकगे  और  आ्राखिरी  साल  में  उसको  पूरा  कर

 सकेंगे  ।  इसलिए  मैं  चाहूंगा  कि  आप  राज-

 नीति  के  चक्कर  में  न  पड़ें  -  5  की  जगह  6

 साल  सभी  जगह  हो  गए  हैं।  अगर  आप
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 इसको  फिर  पांच  साल  करते  हैं  तो  लोग  यही

 कहेंगे  कि  भापने  राजनीतिक  दृष्टिकोण  प्रपनाया  t

 मैं  नहीं  चाहता  कि  जनता  सरकार  इस  कलंक

 को  भ्रंपने  माथे  पर  ले।  (व्यवधान)  मैं  श्री

 कर्परी  ठाकुर  जी  से  कहूँगा  कि  वे  इस  पर  जरा

 गहराई  से  विचार  करें।  7  महीने  तो  प्रापने

 मान  ही  लिए  हैं  फिर  4  झौर  महीनों  में  कोई

 फर्क  नहीं  पड़ने  वाला  है।  बरसात  के  बाद

 किसान  प्रपने  खेत  में  लग  जाता  है।  वह  अपने

 खेत  की  जोताई  करेगा  या  एलेक्शन  में  लगेगा  ।
 इसलिये  मैं  बहुत  नम्रता  के  साथ  ग्रापने  निवेदन

 करूंगा  कि  श्राप  6  साल  का  समय  ही  रहने

 दीजिए  t  चार  महीने  में  कोई  फर्क  नहीं

 पड़ने  वाला  है।  श्रगर  प्रापके  पीछे  सही  मायने

 में  राजनीतिक  ताकत  है  तो  चार  महीने  के

 बाद  भी  श्रपना  श्रसर  खोने  वाले  नहीं  है,
 झ्राप  फिर  से  सीटें  जीतकर  झा  सकते  हैं  ।

 इसलिए  मेरी  आ्राप  से  प्रार्थना  है  कि  श्राप  इस  पर

 गहराई  से  विचार  कीजिये  पभ्रर  इसको  राज-

 नीतिक  मुद्दा  मत  बनाइये  1  शाप  6  सान

 रखकर  इस  कानून  को  पास  करवा  लीजिये  ।  इससे

 जनता  पार्टी  और  हमारा-दोनों  का  ही  भ्रच्छा

 श्रसर  पड़ेगा  t  मेरी  आपसे  प्रार्थना  है
 कि  आप  इस  पर  गहराई  के  साथ  विचार

 करें  ।

 गृह  मंत्री  (खोधरों  सरण  सिह  )  :  सभा-

 पति,  महोदय,  इधर  से  मेरे  दो  मित्र  जो  बोल

 चुके  हैं,  उस  के  बाद  मुझे  कुछ  कहने  की  जरूरत

 नहीं  है।  विरोधी  दल  के  माननीय  सदस्यों  की

 झ्ोर  से  एक  भी  तर्क  ऐसा  नहीं  दिया  गया  जिस

 में  जवाब  देने  की  कोई  जरूरत  हो  झर  इस

 बात  को  वे  स्वयं  श्रपने  दिल  में  जानते  भी  थे  |

 एक  नया  तर्क  यह  लाया  गया  है  कि

 पांच  साल  की  योजना  को  पूरा  करने  के  बाद

 एक  साल  के  लिये  उसे  श्रौर  बढ़ा  दिया

 जाये  1  मैं  नहीं  समझता  हुं  कि  कहीं  भी  इस

 तरह  का  तक  दिया  गया  है  कि  5  साल  को  बढ़ा

 कर  6  साल  कर  दिया  जांये  ।  श्रापकी  जो  चौथो
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 योजना  थी,  वह  969  से  1974  तक  थी,

 उसके  बाद  आपने  ग्रगली  योजना  की  तैयारी

 में  2  साल  देर  कर  दी  और  अगली  योजना

 976  में  लागू  हुई  ।  भ्रगर  श्राप  की  दलील  इस

 तरह  की  है  तब  तो  यह  7  साल  होना  चाहिए
 लेकिन  मेरा  ख्याल  है  कि  प्रगर  योजना  5  साल

 की  है  तो  पांचवे  साल  में  अ्रगली  योजना  की

 तैयारी  हो  सकती  है।  श्राप  यह  चाहते  हैं
 कि  5  वर्ष  योजना  चलाई  जाये  और  उस  के

 बाद  ]  वर्ष  खाली  बैठ  कर  योजना  बनाने  में
 :  £  एक  ऐसी  बात  है,  जिस

 के  जवाब  देन  की  में  आवश्यकता  नहीं  समझता

 हूं  ।

 एक  माननीय  सदस्य  बोले  कि  कहीं  पर

 7  साल  की  टमं  भी  है  मुझे  नहीं  मालूम  कि  किसी

 असैम्बली  की  टर्म  7  साल  है।  अगर  7  साल

 रखना  जरूरी  समझते  हैं  तो  फिर  8  साल  या

 9  साल  क्यों  न  हो  यहें  क्या  वात  हुई  ?

 मैं  नहीं  समझता  हूं  कि  इस  में  क्रिसी  त  ८सील  में

 जाने  की  जरूरत  है।  जसे  मैंने  पहले  सदन  से

 अर्ज  किया  था,  मेरे  इस  प्रस्ताव  को  सदन

 स्वीकार  करे  ।

 सभापति  महोदय :  प्रस्ताव  प्रस्तुत  हुआ
 “कि  संघ  राज्य  क्षेत्र  शासन  अभ्रधिनियम

 963  का  शौर  संशोधत  करने  वाले

 विधेयक  पर  विचार  किया  जाए  "

 The  motion  was  adopted.

 सभापति  महोदय  :  अब  मैं  क्लाज़  2  पर

 रखे  गय  सरकार  के  संशोधन  को  लेता  हूं

 Clause  2—(Amendment  of  section  5).

 Amendment  made:

 Pages  and  2,—

 for  lines  8  to  5  ang  lines  and  2
 respectively,  substitute—
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 ‘Provided  further  that  the  provi-
 sions  of  this  section  shall,  in  relation
 to  the  Legislative  Assemblies  of  the
 Union  territories  of  Goa,  Daman
 and  Diu  and  Mizoram,  in  existence
 on  the  7th  day  of  February,  1977,
 apply  as  if  for  the  words  “five
 years’,  in  the  two  places  where
 they  occur,  the  words  “five  years
 and  seven  months”  had  been  substi-
 tuted.’  (3).

 (Chaudhuri  Charan  Singh)

 सभापति  महोदय  :  प्रश्न  यह  है  क्रि  क्लाज़

 2  संशोधित  रूप  में  विधेयक  का  अंग  बने  ।

 The  motion  was  adopted.

 Clause  2,  as  amended,  was  added  to
 the  Bill,

 सभापति  महोदय  :  प्रश्न  यह  है  कि  क्लाज़

 3  विधे५,.  का  अंग  बने  1

 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill.

 सभापति  महोदय :  प्रश्न  यह  है  कि  क्लाज

 L,  इनेक्टिग  :.र्मुला  और  टाइटल  इस  विधेयक

 के  अंग  बने  t

 The  motion  wus  adopted.

 Clause  ,  the  Enacting  Formula  and
 the  Title  was  added  to  the  Bill,

 चौधरी  चरण  सिह :  मैं  प्रस्ताव  करता  हूं  :

 “क्रि  इस  विधेयक  को  संशोधित  रूप

 व  पास  क्या  जाए  "

 सभापति  महोदय  :  प्रश्न  यह  है  :

 “कि  इस  विधेयक  को  संशोधित  रूप

 +  पास  क्या  जाए  v

 The  motion  was  adopted.


